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Supply of Clath by N. T. C. for Defence
Services

3562. DR. YELAMANCHILI SIVAJI
Will the Minister of TEXTILES be pleased
to state :

(a) what is the value of Cloth/Linen
supplied by National Textile Corporation
for use by Defence Forces;

(b) whether Government have received
complaint against the price and quality and
of material; and

(¢) if so, what steps are being taken fo
redress the same ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G.
VENKAT SWAMY) : (a) Figures indicat-

ing the value of cloth supplied by National

N

to Questions 280
Textile Corporation to the Defence Forces
during the last three years are as follows :

Value

Year

(Rs. in Crores)
1989-90 33.97
1990-91 13.69
1991-92 10.50
1992-93 9.10

(upto Jan. ’93)

(b) and (c) Government have not recei-
ved any specific complaint in regard to price
or quality of the material supplied by Natio-
nal Textile Corporation to Defence.

Dismissal of Petition against reservation
made to Handlooms

3563. SHRI PRAGADA KOTAIAH
Will the Minister of TEXTILES be pleased
to state :

(a) whether it is a fact that the petitions
filed against ‘Reservation’ made to hand-
looms were dismissed on Friday the Sth
February, 1993 by the Supreme Court of
India;

(b) what are the steps proposed by Go-
vernment to enforce strictly the reservations
made to handlooms; and

(¢) whether it is a fact that a representa-
ticn dated the 13th February, 1993 has been
received by Government from a Member
of Parliament, suggesting the way in which
the reservations to handlooms are to be en-
forced to help handloom weavers ?

THE MINISTER OF STATE OF THE -
MINISTRY OF TEXTILES (SHRI G.
YENKAT SWAMY) : (a) Yes; Sir.

(b) Concerned States and other imple-
menting agencies have been directed to
undertake effective enforcement of the
Handloom Reservation Orders.

(c) Yes, Sir.




